
,/ IN THE CB-JTRAL!IJMINISTRATIVETRIEUNAL

ALLAHABflD.BENCH, ALLAHN3PQ

Dated; ~Ulahabad, this 7th day of November, 2000

Coran: Hontble Mr.Justice B.ReK. Trivedi, VC

Hon' b.l e Mr• .;j. Dayal, A.M.

Orig inal Application No.1231 of 2:)00

Dr.P. C. Haroola,
s/o late ~ri G. C.Harbola,
Joint Director, ~rinagar Centre
at IVRI Cc.ffipUS Mukt esbwa r,

Principal Scientist at IVRI Campus

Muktes hwar, Nainital. • • • •Applicant

(By Advocate Sri J.C. Joshi for the applicant)

versus

1. Indian Coun ci I of Agricul ture Research,

Dr. Raj end ra P_asad Marg, New Del hi-llOOOl.

2. Director,
Indian Ve te . inary Research Institute,

Izatnag ar (Up).

3. Dj. DirectorT General (Animal sc rences )-,

KrLs hd, Bhawan, New Delhi-lJDOOQl..

4. Director, l€rsonal, Indian Council of

Agricul tural Research (rCAR) , Krishi Bhawan,

New Del hi- .1-10001.

5. Union of India, through Secretary (DAqE)

Department of k] ri cu.ltural Research and Education,
Kri s hi Bhawan, New D?lhi-llOOOl.

6. Dr. S. K. Bendopad.ry ey e,

Head of Division Virology,

IVEI Campus, Kukteshwai. . . . . ?.espondents.



2. OAno.1231 oJ ..29gJ

o P. D 1:: R { (pen Ccurt )

(By Hon.Mr.Justice H.R K. Trivedi, VC)

'Ie have heard Sri J. C. Joshi, counsel forthe

appl icant. By this app l a cat r on u/ s 19 of hdministrative

Tlibunals nct, lS85, the applican~ has prayed for

a direction to respondents to restore to the claimant

the status, which he was holding on 6th f-\Dril,2:)OO
"-~1-oll

before his transfer to Izatnagar~ the letter

Annexure No.XXVI dated 4th October, 2:)00. It appears

that the aopl Ic arrt has al,ready made representation

2:)th september, 2000 for resto at: on of his status

and powers as on 6t! P~:nil, 4)00. The letter also

shows that the representation of the applicant has
0/"--.

,''-
been referred to the coun~l but the decision has

not been taken. It also appears that before the

letter dated 20th -leptenber, 4)00, the applicant

has also made a representation on 30th June, 2000.

In these circumstances, in our opinion, ends of the

justice shall be served if the Indian Council of

I~ ricul ture Research, ~£spo!l,-,ent no .1, i.:; direct ed

to decide the representation of the applicant bi C

reasoned order vJithin a specified t:ime. Th e app I icatj on

is accordingly disposed of finally, with a direction

to Respondent nov L Indian Council of Pg ricul tural

Research to decide the representation of the applicant

by a reasoned order within a month fran t:le date a

copy of this order is filed. The copy of the order

shall be given to the counsel for the appl Lcan t

within 3 days.

~. t_-.J2-
V. C. \
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Nath!


